
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

I ** 

R.A. No. 22/97 in 
0.A.No.1605/93. 

IColla Sahadeva Reddy 

Dt. of Decision 	3-4-97. 

Applicant. 

Vs 

The Director of Postal Services, 
0/0 the Postmaster General, 
Hvderhri Dnn4rn W,tAnr%,.A 

The Superintendent of Post Office, 
Peddapalley. Division, Per5c3apalle, 
Krin'inagar District. 
inc ouLrL'iVlSlOnai inspector, 
Dept. of Posts, Hyderabad-68 Respondents. 

Counsel for the applicant 
	

Mr. P.Rarnbrahmarn 

Counsel for the respondents 	: Mr. K.Bhaskar Rao, Addl.CGSC. 

CORAM: 
~nQ rwr.-usje, onru. n. KM1UPaAJAN : MEMBER (ADMN.) 

THE HONBLE SFIRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.) 
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ORDER 

ORAL ORDER (PER HON'BLE SHRI 8.5.. JAI PARAMESHWAR MEMBER (JUDL.) 

Heard Mr•p.Rmbrhjnrn, learned counsel for the applicant. 

None for the respondents. 

The applicant has filed this MA praying to review this 

judgement dated  28-11-96 by which the CA was dismissed. 

In the said OA the applicant had challenged the punishment 

iposed on  him after he,* was actted in the criminal case. During 

the disciplinary proceedings the applicant admitted the charges and 

on that basis the authorities proceeded and imposed the penalty. 

Subsequently with respect to the same incident the applicant was 

acquitted by the criminal Court. After the ac uittal he submitted 

an appeal and the appellate authority considered and found no ground3 

to interfere with the order of punishment. The appellate authority 

rejected the appeal on the ground of limitation. Mere 4@,5cquittal 

by a criminal Court is not a ground fcr interference  with the 

disdiplinary proceedings. The learned counsel for the applicant now 
- 	___ 	i. 	 -Cj•tu 	Lu& 

when he admitted his fault in the enquiry. he cannot turn dqn now. 

This argument does not appeal to us. We find no ground for reviewing 

the order. Hence, the RA is dismissed 

CB 1rS­./JAI  
_MEMSET113U DL.) 

No costs. 

(a. RANGARMAN) 
MEMBER (AnMtq.) 

Dased: The 3rd April 
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TYPED BY 	 CHCD -6Y - 
LRIPt,RED BY 	 ;-RITh'ED BY 

IN THE CENTRAL A 	 TRIBUNA 

HYDEft BD BEACH HYJERA BAD 	- 

THE HTN'BL: SHRI 	 :11(h) 

AND 

THE HUN' BLE SHRI 3.3;J;AI 	FAT1ESHWAR. 
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CRD:R/JUDG:MNT 

R.A/,4a/aNd. 2iY 	
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in 

O.M.No 1663 

DICcTI ANS IS5u 
ALLUdED 
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